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C J ™ T | ? A L  A D M I M I S T 1 A ¥ I V E  t m b u w a l
A D D IT IO N A L  B E W C H ,

23-A, Thornhill Road, Allahabad-2 1 1C01

Regisuation No, 198«>|

APPLICANT (s ) ..... .............................................................

RESPONDENT(s)_______ _______ — ............................................................................

Particulars to be examined

1. ] i^ h e  appeal competent ?

2. (a) Is the application in the prescribed form ?

(b) Is the application in paper book form ?

(c) Have six complete seto of the application 

been filed ?

3. (a) Is the appeal m time ?

(b) If not, by how many days it is beyond 

time ?

Has sufficient case for not making the 

application in time, been filed  ?

Endorsement as to result of Examination

l < k ; ,

4. Has the document of authorisation/Vakalat- 

nama been filed ?

5. Is the application accompanied by B. D /Postal- 

Order for Rs. 5 0 /-

6. Has the certified copy/copies of the order (s) 
against which the application is made been 

filed ?

I t

J ) - b  i o t

7. (a) Have the copies of the documents/relied

upon by the applicant and mentioned in 

the application, been filed ?

(b ) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 

and numbefd accordingly 7



Particulars to be Examined

2  )

Endorsement as to result of Examination

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index of documents been filed and 

paging done properly ?

9 . Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 

before any Court of law  or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop­
ies signed ?

12. Are extra copies of the application with Ann- 
exures filed ?

Identical w ith the origninal ?

(b) Defective ?

(c) W anting in Annxures

Nos......................... /Pages Nos................?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

15 the names of the parties stated in the 

copies tally w ith those indicated in the appli­
cation ?

16. Are the translations certified to be true or 
supported by an Affidavit affirming that they 
are true ?

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b ) Under distinct heads ?

(c) Numbered consectively ?

(d ) Typed in double space on ®ne side of the 
paper ?

18. Have the particulars for interim order prayed 

for indicated with reasons ?

f H e

T v ?

H  ft ,

19. Whether all the remedies have been exhaused. r v -

A i l .
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IN  THE CEIxT O aL ADMINISTR/TIV'E TRI3UMAL 

A L L A H A B A D ', n r i M u n u

 ̂ X i ^

2 A ^ 0 .  g ^  1 9 8 6 . r O

DATE OF DECISION

y v  jj?) V'A^jLiWs t, gû cfCy' PETITI0I\€R

__Advocate for the 
Petitioner{s)

VERSUS 

^  '  O  '  I  V ^  C 'V ^ RESPONDENT

J W .,. j ) , / .... ^Advocate for the 
"Respondent{s)

GCRî vi * K

THe Hon’ble Mr . W,vA/<^l K', v ,C  ^

The Hon*ble Mr.' Olao^y^a.^ ^

i .  Whether Reporters of local papers may be allowed
, ■ to see the Judgement ? ■

2« To be referred to the Reporter or not ?

.jL |

P

f i .

3 . V/hether their Lordships wish to see the fair .
copy of the J.xlgemerit ? . ‘ Q

"  4.; ViJhether to be circulated to other Benches ?-■ »

Dinesh/

:
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^  IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, A L L A H A B A D ^C H ,
i '

CiRCXiIT b en ch  at  LUCKNOW.

O .A . 83 /1989 (L)

Vivek Ranjan Srivastava & another pplicants.

Shri O .P . Singh . .  .'Counsel for the

applicants.

versus

Union of India & others ...Respondents.

HON. MR. JUSTICE K. NATH, VICE CHAIRMAI'I,

HON. MR. K. OBAYYA, ADMINISTRATIVE MEMBER.

(Judgment delivered by Hon. K. Obayya, A .M .)

In this application file d  under section 19 of the 

Administrative Tribunals Act, 1985, the applicant?Shri 

Vivek Ranjan Srivastava and Shri Rudra Prakash Singh, 

who were former employees in Accountant General's office 

Lucknow, questioned their termination from service and 

sought a direction to opposite parties to regijlarise their 

services in. the post of Typist. Their further prayer is 

that the applicant No. 1 be treated as a Quasi Permanent (Q. P.) 1 

Government servant since he has completed 3 years of 

continuous service and that both the applicants be given 

regular scale of the post.

2 . Their case^is that the applicant No. 1 is a Commerce 

Graduate; he came to know that there were some vacancies 

of Typist in Accountant General (Audit), Lucknow office and 

he applied for a ppst. After passing the typing test and 

interview he was selected as a casual typist on remuneration 

of Rs 20.00 per day and they were asked by the respondents

V
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No, 1 to work with effect from 10 ,12 ,1986 . He joined his 

duties on 10 ,12 .8 6  and worked t ill  3 .10 ,1988  but his 

services were dispensed with on 4 .1 0 ,8 8 , The applicant 

No, 2 is a Science Graduate, He also applied for the post 

of Typist and was appointed on same terms and conditions 

as applicant No. 1 and he worked during the periods from

29 ,4 ,87  to 9 ,2 ,8 8 ,  2 9 ,2 ,8 8  to 2 9 ,9 ,8 8 , Thereafter, his 

services were dispensed with. The applicants alleged that 

their termination is arbitrary and wrongful since their 

work was found to be satisfactory while applicant No. 1 

has completed 3 years of service; t.ha applicant No, 2 has 

completed more than 240 days of service and their termination 

without following the provisions of section 25 P of the 

Industrial Disputes Act, 1947 is  irregular. The applicant 

No. 1 also claims to have become Q ,P , government servant, 

as he has completed 3 years of continuous’ service and 

as such the services should be regularised on the basis o f - 

instructions contained in Annexure 5,

3 , In the counter the respondents stated that to cope 

up with the increased load of worlo the applicants were 

engaged fro»r!time to time for typing work for short duration 

not exceeding five days in  a week. This was on casual basis 

on payment of daily wages of Rs 20 ,00 , According to then 

the applicant No, i worked for 15 days during the year 

1986, 233 days in 1987 and 177 days in the year 1988, while 

the applicant No. 2 worked for 160 days in the year 1987 and 

181 days in the year 1988, Their enggganent was for broken 

period and there was no continuity in service. It  is also 

further stated that the post of Typist is a Group C post 

and appointment is made7 on the recommendation of Staff

i . . -
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Selection Commission (S.S.C. for . short) and the respondents are
wifliout

not competent to make the appointment such recommendation. 

It is denied by -the. respondents that the applicants were appointed 

against any vacancy. They were only engaged on casual basis, liable 

to be terminated without any order. -

4. In the rejoinder affidavit the applicants admit that they 

were engaged as Casual/Daily Wage Workers, though the nature 

of work they were called upon to do was regular. It is also admitted 

that the posts of Typist are Group 'C  posts and that recommendation 

of S.S.C. is necessary for regularisatipn of services. It is also stated 

that the applicants are entitled for salary on the principle "equal 

pay for equal work".

5. We have heard the learned counsel for the parties and

have also perused the records. The learned counsel for the applicant 

assailled termination on the ground that it is not in confcrmity 

with the provisions of Section 25-F of the I.D. Act, 1947. He contend­

ed that the applicants are entitled for the benefit under this Act

on the basis of number of days they worked. He also relied on

the decisions of the Allahabad High Court, Lucknow Bench, Lucknow 

in Naresh Chandra Srivastava v. Scooters India Ltd. (1986 (4) 

LCD 427) and of the Hon'ble Supreme Court in V/orkmen of American 

Express International Banking Corporation v. Management of 

American Express International Banking Corporation (AIR 1986 SC 

458). In both the above decisions it was upheld that for calculation 

of continuous service, not only the actual working days but also

Sundays and other holidays should be taken into account. The Hon’ble 

Supreme Court in. the case of Workmen of American Express Inter­

national__Banking__Corporation, referred to above, has observed as

follows

"The expression "actually worked under the employer"

cannot mean those days only when the workman worked 

with hammer, sickle or pen, but, must necessarily
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comprehend all those days during which he was in the 

employment of the employer and for • which he had been 

paid wages either under express or implied contract 

of service or by compulsion of statute, standing orders

etc.”

The proposition laid down in these decisions are well established 

and we have no disagreement with them. But the question is whether 

the applicants are "workmen" and the office of the Accountant 

General, U.P. (Audit) is an Industry/Industrial establishment for 

purposes of the l.D. Act, 1947. The terms "workman" and "industry" 

are inter-related in this Act as there cannot be a workman without

industry and vice versa. Section 25-F of the said Act provides that

no "workman" can be retrenched v/ithout one month's notice being 

given or wages paid in lieu thereof, and compensation equivalent 

to 15 days average pay and service of notice on the appropriate 

Government or authority. The safeguards under this provision are 

applicable only to those workmen who have completed one year's 

continuous- service. It is noticed in para 11 of the short counter­

affidavit that applicant no.l has worked for 15 days in 1986, 233

days in 1987 and 177 days in 1988. While applicant no.2 worked

for 166 days in 1987 and 181 days in 1988. In both these cases 

the minimum required days, viz. 240 days to be eligible for protec­

tion under this Act has not been fulfilled. Further the main issue 

is v/hether the office of the Accountant General can be deemed 

to be an "industry". The definition of this term, as given in Section 

2(j) of the Act, is as under •

"(j) "industry" means any systematic activity carried 

on by co-operation between an employer and his workmen 

(whether such workm.en are employed by such employer 

directly or by or through any agency, including a contrac­

tor) for the production, supply or distribution of goods 

or services with a view to satisfy human wants or 

wishes (not being wants or wishes which are merely 

spiritual or religious in nature), whether or not, -
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(i) any capital has been invested for the purpose

of carrying on such activity; or

(ii) such activity is carried on with a motive to

make any gain or profit,........

but does not include -

(1) any agricultural operation .except where such

agricultural operation is carried on in an integrated 

manner with any other activity (being any such activity 

^  as is referred to in the foregoing provisions of this

clause) and such other activity is the predominant one.

- :,5

(6) any activity of the Government relatable to

the sovereign functions of the Government including

all the activities carried on by the departments of the 

Central Government dealing with defence resarch, atomic 

energy and space; or ...........”

^rom the above it can be seen that the term "industry” has wide

i  import but departments/authorities exercising the sovereign functions

are excluded from the definition. This position has also been upheld

by — — - ~ - — the Hon'ble Supreme Court in Bangalore Water

Supply and Sewerage Board v. A. Rajappa and others (AIR 1978

SC 548) v/herein it was observed that "sovereign function strictly

understood (alone) qualify for exemption".

6. The learned counsel for the applicant has not placed

before us any decision or order to the effect that the office of

the Accountant General, etc. is a deemed "industry". For the reasons

stated above, we are of the view, inasmuch as the office of the 

Accountant General exercis^sovereign powers, it does not fall within

the definition of the term "industry" under the I.D. Act, 1947, hence

no infirmity is attached for termination of the services of the appli­

cants for not following the provisions of Section 25-F, as the same 

are not applicable in this case. _
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7. The next point urged by the learned counsel for the

applicant is on "equal pay for equal work". He relied on the decision 

in Surinder Singh & another v. The Engineer-in-Chief, CPWD and 

others (AIR 1986 SC 584) wherein it was held that persons employed 

on daily wage basis are entitled to same wages as permanent

employees for doing identical v/ork. Whether the work done by the 

applicants are identical as the v/ork done by regular Typists 

^ is a point in dispute here. The stand taken by the respondents is

that the applicants were engaged from time to time to cope up

with the increased load of work. Their engagement was not against 

any vacancy and their work was of casual nature. In para 4 of 

the rejoinder affidavit it has been admitted by the applicants that 

they were engaged as and when required. The engagements were 

in broken spells. The learned counsel for the applicants brought 

to our notice O.M. No. 49014/2/86-Estt(C), dated 7.6.1988 containing 

policy guidelines regarding recruitment of casual workers and persons

on daily wages. Paras (iv) 4 (v) of this O.M., which are relevant,

are as follows

’’(iv) Where the nature of work entrusted to the casual

workers and regular employees is the same, the casual

workers may be paid at the rate of l/30th of the pay

at the minimum of the relevant pay scale plus dearness 

allowance for work of 8 hours a day.

(v) In cases where the work done by a casual worker

is different fr.om the work done by a regular employee,

the casual worker may be paid only the minimum wages

notified by the Ministry of Labour or the State Government/Union

Territory Administration, whichever is higher, as per the Minimum

Wages Act, 1948. However, if a Department is already paying daily 

wages at a higher rate, the practice could be continued with the 

approval of its Financial Adviser."

8. ' The learned counsel for the respondents argued that

these instructions are applicable only in the case of class IV

employees and workers and not to Group 'C  posts and that the
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daily wages was paid keeping in view the provisions, in para (v) 

above. He also contended that the work done by the casual Typist 

was not the same as that of regular Typist. Apparently, the instruc­

tions have been given keeping in view the casual workers working 

in different Departments and not persons working temporarily or 

on ad hoc basis in Group 'C  posts. We are inclined to agree with

the learned counsel for the respondents that in cases not coming 
under

iv itd x / para (iv) the minimum wages should be as per the Minimum 

Wages Act, 1948,-as certified by local authorities.

9. The last point urged by the learned counsel for the

applicants was for regufarisation. Admittedly, the applicants were 

not issued any appointment order nor was there any termination 

order. The respondents state that no order were given as the services 

of the applicants were engaged for casual nature of work. It is 

also admitted that the posts are Group 'C  posts and are within 

the purview of the S$C. It is not the case of the applicants that 

they were selected by the SSC. Their plea that the permission of 

the SSC should have been obtained to appoint them on regular basis, 

in our view would be stressing matters too far. The objective of 

bringing the posts within the purview of the SSC is that the vacan­

cies are notified in Mews Papers for wide publicity so as to enable 

all eligible candidates to appear for the said examination and those 

meritorious are selected and names of such selected persons are 

sent to the Departments depending on the vacancies notified. Even 

candidates appointed on temporary/ad hoc basis have to go through 

this channel of appearing for the competitive examination held by 

the SSC and only when they are successful in the said examination 

they have a right for regularisation. The applicants in this case

were not even appointed against regular or temporary vacancies. 

They were only casual Typists and they have not come through 

any selection in competitive examination, though selections were 

made by the SSC during this period, as such their claim for 

regularisation is devoid of any merit.

7
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10. For the aforesaid reasons we consider that the application

must fail. It is accordingly dismissed without any order as to costs.

VICE-CHAIRrviAN.

Dated: April ,1990.

PG.
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Before  the Hon'ble Central Administrative Triounsl 

Lucknow Bench, Lucknow.

_Claim_Petiti 0n_N0j__8 ^ ____

i&QQ.iication_under_section J_9 _of_the_Admini strati^^ 

TribunalsAct 1985

Vivek Ranjan Srivgstava & another . . . .  Appiicaits

Versus

Union of India  & others . . . . . . . .  Respondents.

I N D E X

S I .N o .  Description of documents t-'ace number 

relied upon from to

1 .
2 .

App lication 1 to 14

3 .

Annexure no. 1

Commendation letter

dated 1 . 1 2 . 88 issued by the

opp. party no. 3

Directive Union of India ,  

for r egularisstion of daily 

wages workers-directive and

Principles .

Vakalatnama.

15

16 to 18 

- 13

Luc know

dated 1 3 .4 .  1989 Signature of applicants 

ir oun h

,'^SinQh )Advocate. 

Counsel for the spp lie aits.



■lleut-

Date of i i.lag ----

BEFOHi£ THE HCN'dLE CE. JRAL AOMI|i^if^'

LUCKNOVk' dENCH, LUCKNCW.

_________ ___ 2t_15§.^

Ao&lic2tion_under_section_19_of_the_Administr 

T rib unals_Act_l_385_

A

1 .  VivekRanjan Srivastava, aged about 26 years, son of 

Shri Krishna Kumar B r i v  a s t a v a ,  resident of 78 Shutur- 

Khana Maqboolganj, E .  S .  Qaiserbagh, Lucknow.

2 .  RudraPrakash  Singh, aged about 29 years, son of 

Shri Shital Prasad,  C /0  Shri Jagannath Prasad,

House No . 2 15 /32 0  BashiratganJ Subhash Marg, F*. a .

Naka Hindola, Lucknow

Versus

Applicants.

Union of India  through its  Secretaiy, Accountant 

General U. P .  Ilnd Flcor,  S a h k  a-ita Bhawan, Vidhan

SabhaM arg ,  Lucknow.

2 .  The A c c o u n t a n t  General C a u d i t  ) Office sioua

St a n d  Floor, Sahkaritadhawan ,  Vidhan S ^ h a  Marg,

Lucknow.

3 .  Audit O f f ic e r /  G .  P .  Accountant General Office ,

* • • • • 2  • • •
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V-
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( 2 )

O ff ice  situate at Ilnd Floor, Sahkarita Bhawan,

Vidhan Sabha Marg, Lucknow,

4 .  Mr. Jagbir  5ingh, major, by ag e son o f not known 

resident of C-1396 Indira  Nagar, Lucknow working as 

casual Typist with the opposite parties no, 2 and 3 

in their office ,

.........................C^posite partie;:

Qetails_of_§aE.li£§ti.2Q_i

( i  ) Name of the applicants : 1 .  VivekRanjan Srivsstave

no, 1

( i i  ) Name of applicant's  no ,1*s

Fathers = ^hri Krishna Kum

Sriv ast sv a.

C ii i  ) Designation and office

in xhlch employed = Casual typist on

Daily wages upto 

3 , 1 0 , 1 9 8 8 ,

( i v  ) Office address : Not ajjplie aole.

Accountant  General Office 

(v ) Address of gervice of . Floor Sahkarita

All  notices Bhawan, Vidhan 3 ^ h a

ANO

( i  ) Name Pf the appliC!3nt Np.2 = Kudra .'rskash Singh

( i i  ) Father 's  name of the

2 : Shri Shital P r a S a d ,
app lie ait No, c

C ii i  ) D e s i g n a t i o n  and office Casual t y p is t  on

, . . daily wages upto
in  which employea

2 9 , 9 , 8 8



( 3 )

( i v  ) Office address As applicant no, 1,

( V ) Address of service of above,

notices

Union of India,AND 

2 .  Particulars  of the respondent : Accountant General

Opposite parties.  y .  P . ,  Ilnd  Floor

Sahkarita Bh awsn,

kig Vidhan Sabha Marg, 

Lucknow 
(respondent no, 1 to 3 )

Respondent no. 4 .  Mr. Jagbir Singh, son of

not known, rtsident of

C-1396 Indira  Nagar,

Lucknow working as Casual

Typist,  with the opposite 

party/responde nt no ,2 and 2

3 ,
S;a£tie.Ui§£S-&t_the_o£de£S_

against which the  aPP

i s_m ede_

I

Tha appUcatioJi I s  against the folloxing 

orders J-

( i  ) Th at th e r espondent no. 2 aid 3

dispensed xith the services of the

appllcalt  no. 1 on 4 .  10 .1988  and

refused to continue to work with

the DPfS respondent no, 2 and 3 as

casual typist on dally*  vages at the 

H n , ?n/- ner dpy, w^ile the
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applic snt no, 1 was appointed by 

the opposi te party no, 3 after 

selection ,  in typing test and 

a fter  passing the interview with 

effect  from 10,  12 ,  1986 and along- 

with other condidates the applic ait no, 1 

perform his duties w. e, f ,  1 0 , 1 2 ,  1386 

as casual typist in the office of the 

respondent no, 2 and 3 AND the applicant 

no, 2 was appointed as casual typist on 

daily  wages on 29,  4 ,  87 and worked 

upto 1 9 , 2 .  1988 and after a short break 

he Was reinstated on 29,  2 .1 988  and 

worked upt o 2 9 , 9 , 1 9 8 8  on the Same post 

and ultimately the opposite party/respondant 

no, 3 dispensed the services of the applicant 

no, 2 without any notice in wricing or any 

charges,  allegations etc, and order the 

applic £nt no, d not to work in his  stsK office 

as his services is  no longer required and 

intimation re g err din g rejoining of the applicant 

no, 2 be sent through post if  the respondent no,

2 end 3 requires the services ,

'3uri^iction_of_tiie_TribunaljL_

The applic fnts declares that the subject

( 4 )
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( 5 )

matter of the order against which they wants the 

reinstatements with regularisation of services 

and having received/attain”QUASI B^EFMANENT” STATUS

N ,
as regard the applicant no. 1 s services be appointed 

as Permanent Government servent and as for as the 

applicant no, 2 ,  his services may be reinstated 

with that wages and also be regularised,  as Typist on 

permanent basis .

3 _  Li m i J^at i 0 n_

The ^ p l i c a n c s  further declares that the 

applicr’tion i s  within the Limi ^.acion Prescribed 

in  section 21 of the Administrative Act 1985.

The f a c t s  of the Case of applicant no. 1 is  given 

below J-

(a  ) That the applicant no. 1 is a comnerce graduate 

and has already attained the age of appr oxirat ely 

26 years.

2 .  That the applicant no. 1 on coming to know about 

some Vacant Fosts of Typists in the office of the 

respondent no. 2 and 3 . The applicant no. 1 appeared 

in  the said test alongwith other condidates and after 

passing the Typir^ test as well as Interveiey ,  selected

«
.........6 . . . .
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as casual Typist at the rate of Rs, 20/~  per day 

and was asked by the apafSKisktK respondent no, 3 to 

perform the duties in his office with effect from 

1 0 , 1 2 ,  1986 • AND the applicant no, 1 joined the 

J  office  of the opposite party no, 2 and 3 on 1 0 ,1 2 ,8 6  

and serve the respondent no, 2 and 3 in their office 

upto 3 ,  10 ,1988  t i l l  his services were dispensed 

with B without any charge against him and without 

any sort of notice on 4 ,  10,  1988, ,

(c  ) That the opposite party /  re^o ndent  no, 3 

appreciated the services and out put of work of the 

applicant no, 1 as casual typist and also as Diary 

despatch and Electrfcnic Typi-fl  ̂ work, in the office 

of the respondents no, 2 and 3 ,  throughout his duration 

of services.  The commendation letter issued by the 

respondent no, 3 dated 1. 12, 1988 commending best 

out-put of the applicant no, 1 and also pertaining 

h i s  character and b diaviour and hea-d working with 

hone sty, is  b fend os ed herewith as^annexur ̂ NOj;__l, to

this  p etition.

The facts of the spplicart no, 2 i s  given below i

(idx)

( a  ) That the appli cait no, 2 is a Bk science gradu­

ate and has ali’ eady attained the age of 29 years

a p p r o c i m a t e l y ,

(b ) That the  applicant no ,2 was appoint aj on t he
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( 7 )

post of Typist as " Casual Typists "at the rate of

Rs .  20/-  per day and was asked by the respondent no. 3

to perform the duties in his office with effect from

2 9 , 4 , 1 9 8 7  and accordingly the applicant no. 2 joined

the office  of the respondent no, 2 and 3 on same date

asked by the respondent s, and worked upto 1 9 ,2 ,1 9 8 8
after

without any break and thereafter/a  short break of 

ten d ^ s  he was reinstated on 29,  2 ,  1988 and worked 

upto 2 9 , 9 , 1 9 8 8  §n the same post and in the same 

Office  , The work of the applicait no, 2 always 

appriciated by the respondents no. 2 and 3 during 

t^e services period of the applicant no, 2 . Ultimate­

ly tHe opposite party no, 3 dispensed with without 

any charge again ^  him and without any sort of notice 

on 3 0 . 9 , 1 9 8 8  and advised him that t h r o u ^  registered 

post of reinstatement aS Typist will be given lateron 

to the applicant no. 2 without a month or two but 

that was hallow promises and in vain .

4 ,  Grounds for relief with legal provisions

a) Because the opposite parties-responden ts did not 

treat the applicants properly and wrongfully and 

a r b i t .  a'ily terminated him from his servi::es.

b )  dec PUS e the opposite p art ies-resp on dent s did not 

serve any notice upon the petitioners as regards theii

.........8 .  . . .
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( 8 )

termination from their services in vrriting nor been 

given any opportunity of hearing, despite of the f a::t 

that the petitioners /  applicants has attained the 

240  days continuous services in a Calendar year, the 

applicait  no, 1 completed twice and the ^ p l i c a n t  no.2 

completed more than 240 days and continuation during 

their respective services, and they are legally entit­

led of notices to be servffid upon them under law.

c ) BecajsB the applicants no. 1 has completed near 

about 3 years continuous services as T y p is t /  Casual 

as mentioned by t^e opposite party no, 3 in his 

c om frendation letter marked ss annexure .lO, 1 to the 

p et it io n ,  and at:;ained the status of ” Uu ssi P-ermanent" 

Government servant while in service and is  entitled 

to be regularised and absored in permanent service.

d ) Because the applicant no, 2 had completed 

more than -240 days of continuous service without 

any break, and termination of his services without 

any notice by the opposite party no, 3 is illegal  

unjustice and bad in the eye of law , and also 

against the the Principles of 25-F of Industrial 

Disputes Act,

e) Because the applicants right of livelihood aS
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( 9 )

instituted und _r Article 21 of the Constitution of 

India  has been violated and continuous service of the 

petitioner /  applic ait% oeing 240 days twice his services 

period has been violated,  and the applicant no. 2 has. 

also completed more than 240 days continuous in service 

in a Calender y ear.

f ) Because the act of the respondent no, 2 and 3 

i s  i l l e g a l * ,  unlawful,  unconstitutional and against the 

P r inc ip les  of natural justice and prejudice,  the ref or e the 

directive  by which the applicants have been disallowed 

to continue the work as Casual typists is bad in the eye

of law,

g) Because the opposite party no, 4 Mr. Oagbir aingh 

being junior to the applicants is  s t i l l  serving under 

the opposite party no. 2 and 3 at their own sweet will 

and the Policy of ” FIRST COME LAST G0« has not been 

adopted by the oppoa te party no, 2 and 3  which act of 

the respondent s are clear violation of law.

H ) Becaise the opposite parties /  respondents have 

clearly violated ignored intentionally the directives 

laiddo«n in ennexure no. H  aforasaid, which they ought 

not  to have done at all .

i ) Because the light of the di rection s g iven in



\

the af oeesaid Directive circulated by the Government 

of India ,  the services of the applicants are liable 

to b e regularised /  reinstated made permanent,

j ) Because the termination of the applicents from 

his  services are l i a b l e  to be set aside and his 

services  be regularised as per pr ovis ions of Isa .

__ 2 t-the_reme_;;ies_exhausted_ 2  Nil  •

( 10 )

A

A

The applicaits declares th s:t they have not 

exhausted any remedy except to approach this Hon 'ble  

Tribunal because the opposite party no, 2 an d 3 

has not received any representation/ memorandum or 

any application when the appliccnts approached the 

respondent no, ci and 3 time uO time arter the 

termination and refusei tu join  and work in their  

of i ice CO the applicants ,

7 .  M a t  j:er s _ i f  _Q,re \;i o u s ly .  f  i  1 e d _ 0 £ _ a g Q s i i o t _ i J i i b _ a Q i i

other court,

Th e applic snts further declares that they h av e 

not preferred any p etiti on/app lie abion pending bef or e 

any other c o u r t , authori ty or any other deich of the 

Tribunal ,

In view of the facts  mentioned in para 6 above
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the applicants prays for the following relief's

i )  That by way of an order, direction or injunction

the opposite party no, 2 and 3 may be directed not

to terminate the services of the appllcaits and 

allow him to work and continue his  servijes  ;

i i )  Th ?t the applicnnts no. 1 be greeted " Quasi 

fermcnent** Government servant having cpmpleted about 

three yerrs contuous services as Casual Typist and 

h is  services be further regularised in terms of 

enn£xure no, II of this petition .

 ̂ That by way of d .cree ,  ordt^r, direction,

_the opposite party no. 2 and 3 b e  ordered to let

%
the n ts continue in ss.cice and the entire

- -i'\frGm 4 .  1 0 , o8 in respect of t^e applicani: 
p e n  od X

,  from 2 9 . 9 . 8 8  in respect of applicant no. 2 
no. 1 ar,̂

les on wards t il l  the date of ordtr of this
their servi„>

Hon'ble  Tribune

of the eppHicants

be also awarded to ts 

to equal work " basis

I  be deemed to be the service period

and the b eck salary uptodate wages

e applicants in the"equal pay

jjKK of termination period .

k the claim petition be also

n̂ ts,

(iv  ) Th at the costs o 

awarded to the applies

 ̂ direction aS this  Hon ble

(v ) Th gt any other o r d ^  S
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( 12 )

Tribunal deem f i t  just and proper under the 

ci rcuni tanc-s of the case,may kindly be also awarded 

to the applicants against the opposite parties- 

respondents ,

§ A-iLlI^^£.4.(E_2i^££.i._if._gny prayed f or

Pending final decision on the application, the 

applicarfcs seeks the following interim relief :

( i  ) That the opposite parties no, 2 and 3 be 

directed to reinstate the sppli cents with all 

b e n e f i t s ,  back wages and reg ardin g r egulari sation 

of their s e r v i c e ,  t i l l  the disposal of the 

pet it ion  pending before this Hon'ble Tribunal,

( i i  ) Th St the services of the applicant no, 1 

be regularised as Permanent Government Servsnt 

and be treated as ** permanent Government Servant ** 

and be awarded the same pay scale as other typist 

of permanent post are drawing ,

10 ,  In the event of applicant being sent by

registered post, ( Not applicable ) ,

11 ,  Particulars of Bank draft/:P*ostal orders f i l a i  

in  r e j e c t  of the application fee

1 ,  Name of th e B ank on 

which dr aw an.

1"̂



2 ,  NumDer of Indian P-ostal

orderCs ) 1.  DD 838835

4

( 13 )

( i  ) Name of ttie Issuing G .  P .  0 .  Lucknow, 

Fos t office

3 ,  Date of issue of 
> 1 0 . 4 ,  1989

post order

4 ,  Po st  office at which Lucknow, 

p ay ab le ,

12 .  List of enclo aers

1 ,  Commendation letter dated 1, 12,  1988 

issued by the opposite party no.3(  ,Phot ocopy )

2 .  Directive  of Government of Indie ,  insued by

department of f^ersonall and trainings/  O^M, no,

4 9 0 1 4 / 2 / 8 6  ESTT. (C ) d a. Hi 7th June,  1 988 . .

( Ph ot oc opy )

rif ic ati§n —  •- VivekBanjan Srivastsva,  aged

about 26 years, son of Shri Krishna Kum jt Srivas-

tava, resident of 78 Shutur Khana, Maqb oolgasij,

Lucknow and (2  ) Rudra Frakash Singh, son of

Shital P-rasad, aged about 29 years, r /o  C /0  Shri 

Jauannath Prasad 2 15 /32 0  Subhash Harg B eshirats^anj 

Lucknow working as X ( despensed ) in the office of

opp. party no. 2 and 3 do h e r * y  verify that the

. . . . • 1 4 . , . ,



A

( 14 )

that the contenu.s of p aras 1 to 3  

are true to my p er soresl knowledge and those, 

of p eras to ^2,

to be true on legal advice and that I h av e not 

suppressed any material facts.

■i\

are believed

A

Lucknow

dated 13.  4 .  1989, SiQiiature of the applica; 

ts .  no, 1

( Vivek Ranjan Srivastava

Signature of applicart no.c

( RudraFrakash  Singh ;

through

( unrPrakash Singh ) 

Adv oc at e. 

Counsel for the applicants.
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OFFICE OF THE 
ACCOUKTaI'JT GE:-3SRAL(Al)DIT)-II,UeP. , 

SHAKTI BHAWAT: EXTERN ION,

II-TLOOR, iW iSH O K  MARG,
LUCKNOW- 226 001 .

y

TO WiiOM IT MAY COI\€FRN

T his  is  to C ertify  that Shri V-±^K 3RIVA3TAVA

v/as v,’orking in this  O ffice  as Casual Typist from 

1 C .1 2 .1 9 8 5  to 5 .1 0 .1 9 8 8  @ Rs.20/- per day. He was a very 

hr-Td working young man. Besides, t^T^ing work he had also

b.r.c-.r; doing Diary, Despatch and Electronic Tj^jing v/or):,.

31iri VIVEIC R^^JAI^ SRIVASTAVA bears a good ;:;oral 

character. I  v;ish him a ll  success in  future.

:^^u^t O fficer /D ,F »  

n'; -TR, ^Iv5

c~L
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jn Central . . ' ^ Z ' o i  tte SuoreK  OourL

w j :  1986 in

filea 'Dy 'a .tei

£ \ j i ^  Ca.ual .outers on d a ^ y  ^
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5 -ilv 'raf^^S nO'O OS
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( i i i

(iv )

(v)
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m  THE CENTRAL ADMB'IISTMT IVS TRlBU-tlAL AT AliMIAB/J) 
CIRCUIT BENCH, HJCMOVf.

Short Counter-affidavit on Behalf of Res^ondants 

Case No»83 of 1989 (l )

Y ,R , Srivastava and another *,'

Versus

Union of India and Other , , , , ‘

Applicant

RespondantJ

Short Counter-Affidavit 

I, Mala Sinha. aged ah out 31 years o /g

Sri K .C .S in h a  D y .A .G . , q/ 0 the A .G . (Audit )~II,

Sahkarita Shavian, Vidhan Sahha Marg, Iuc;c.iov,r do hereby 

solemnly affirm and state as under ; -

1.S  That the deponant is the Dy, Accountant General in  the 

0/0  the A..C-., 14 Vidhan Sabha fferg, Luclcnovr and io iTully 

conversant v/ith the facts ofth-e case deposed herGinartor,

2\ That the deponant has read the application filed 

hy the applicants and has understood the contents tiiorcofT

3» That the present counter-affidavit is filed to 

oppose the admission of the said application and the 

respondents reserve the right to file a detailed counter­

affidavit in case the application is admitted.

4 , That on account of the increased load of work 

the applicants, were engaged from time to time, for 

typing work, and for short duration, not exceeding; ftvo 

days iJT a week.

5', That the applicants were engaged on a pureiLy 

casual basis and were paid daily wages @Rs,20/- only.



6'. That the appointment to t he r egular post of a 

typist which is a Group C post is made on the recomraend-
' «

ations of the Staff Selection Commission and the 

respondants are not competant to make appointments 

for Group -C posts without such recommendations from 

the Staff Selection Commission'.

7’. That the applicants were engaged for doing y typjjTg 

work as casual workers,

8 . That the post of a typist falls under the category 

of Groi;̂ ) C posts',

9t That the applicants were employed for spells of 

short duration and for the work of casual nature on 

daily wages'. As such no appointment letters were issued 

to the applicants. Neither any termination orders were-i 

issued v;henever their services were no longer required.

-  2 ”

V.

 ̂ (
~ . 10, That the applicants were not employed against any

^  \ \ regular vacancy of Groxjp C post'. The applicants v^ere

ainiply casual workers liable to he disaengaged at any 

time without any v/ritten order.

11. That the applicant No‘, I, namely Shri V.E.Srivastava 

v/orked as a casual typist for 15 days in 1986, 235 days in 

1987 and for 177 days in 1988’. The applicant No.2, namely 

Shri Rudra Prakash Singh worked for 166 days in 1987 

^  and for 181 days in 1988. Their engagement was for

^  iS' broken period and there was no continuity in service^.

^ 15f That the applicants have not exhausted departmental

^  remedies available to i2hem‘. No representations a^iainat

the subject matter of the petitions; was made to hi,f;lier 

authority of the department.
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14', Iha'fc vinder the position explained above, the 

application is not liable to be admitted.

Dated: 

liucknow Beponan^,

iSsA* ^  Ĉ -'1

Verification

I, the deponant abox?e namded do hereby solemnly 

affirm and verify that the contents of paras 1 to 3 

are true to personal knowledge and those of paras 4 

to 15 are based on records are believed to be  true. IIo 

part to is false and nothing material fact has b e en  co n c e a le d *  

So help me (xod«

Deponant

'.V ':

I identify the deponant who is personally '®T6wn.'to>ie, >' ■ 

and has signed before me ^  ^ '

J
Advocate

;*
. ■ • ■ 'V

-Vi

v;Vv;

#

«

f t

1

S')
Solemnly affirmed before me onv8- at $-ara/p« by the 

deponant \fv\<Ac\ S(\"Vv.Na^ck who has been identi.fied 

by Dr. Dinesh Chandra, Advocate, Ifigh Court, Lucknow Behch

I have satisfied iqyself by examining the deponant t h a t  

Ohe understands the contents of this affidavit v ;h ich  have  

been read out and explained by me.

O ath  ConuiiissionoT
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CIRCLE BlINCF, LUCKNOy.

67V

7 ivelc ?.cinjan ^rivo.st;avci 

and an o tl 'sc r ........................... . .  .'-pplic^nts.

Vs.

U '^ i 'n  o f  In d ia  &  o th ers Aesoondents-

K { ^

;PrLIC;.TIGN FOR GC!T;C:T:.T~Ot;: OF DSL:^ II' FI^r^G

.JTFIE f.VIT.

The ap_:;licents b eg s  to s ta te  as un der  •-

1. Thet on t h e  la s t  date  f i x e d ,  i . e .  1 3 .9 .  11-8S, 

t h i s  .-in‘h i s  Court (T r ib u n a l  } v.’ĉ s p leased  to  callow '

5 wee'cs tim e to the  c.pplict-nts to  f i l e  t h e i r  r>ej'-inder'' 

. .f f i d . .v i t  cnc' l i s t e d  the  case  fo r  h e a r in g  on  2 5 .1 0 . 8 0 .

2 . That beci-Use o f  th e  under- signed  ‘ s pre- occupat ion 

u’ith  h i s  ^lersonal v/ork th e  sem.e could  noc be ;-'rej,:^.rec 

and. f i l e d  i n  cirae allov/ed by  t h is  I ’c n 'b l e  T r ib u n a l .

3. That it w i l l  be in  th e  in te r e s t  o f  j i js t ic e  to 

condone the d e lay  i ’"' f i l i n g  th e  accocrrpc.nying ::.ejoinder 

^J f  idc;vit.

?.":FCr:3, it  is  most hurrbly p ray ed  th a t  th e

c.ccom^:.anyiijig r.ej :>inder a f f i d a v i t  may k in d ly  b e  ta k e n  

on record  and the  d elay  be condoned 

_jucknr'w.

T2T3~- : (ij CGT. , 19S9

..dvocate. 

counsel fo r  t h e  a o p l ic a n t s .
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B^FOm  CSNTR’̂ ii .?rf-1P^ISTRn’I /̂E T R IB W 'L  CTRC.’: ?

L^^rCIT, x.UCL^^OW.

RBj o in d e r

vivek Ranjan Srxvc.sta.va 

a nd anol-.her ................... Applicants.

^s.

Union of India and others ................................' Respondents.

I , Vivek Ranjan Srivastava aged about 27 years, 

son of ^ i  K. K. Srivastava, resident of 78 ^uturkhana, 

mqboolrranj, Lucknow, do hereby solemnly affirm on oath 

end state as under •-
V..

1. "Jhat the deponent is one of the applicant and as 

such is fully conversant with the facts and circumstances 

of the case. The deponent has gone throuah the ^ o r t  

Counter M fid av its  filed  on behalf of the respondents, 

and understood the contents of the same.

2. vhat the contents of para 1 and 2 of the short 

counter affidavit needs no coratnent.

3. That as reaards the contents of para 3 of the short 

counter affidavit it is pertinent to raeni-ion here that 

despite orantina of time +-o the respondent to f ile  detail 

counter affidavit by this T^oa^ble Tribunal. The responden<- 

choose to file  felwther short counter affidavit and under 

the circumstances how the respondents cannot reserve their 

ricrht to f i le  ano+*her counter affidavit,

. . . 2 / . . »
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( 2 )

\

j

hot as regards the contents of para i of the counter

affidavit under reply, the same are uncorrect and .................

hence denied, the deponent who engaged against regular natur 

of work because of shortage of regular staff, the respondent 

observe five days week, similar to other Central Covernment 

Offices^ s t il l , as and when required the deponen'*-/applicant 

has worked for more than five days in a week. ?he weekely 

offs cannot ’̂ e treated as broken period, in  case, if there 

was any broken period in the case of applicant/d^onent‘ s 

service with respondents, then it was a delibrate one, with 

the sole intention of d e r iv in g  the deponent/applicant of 

the benefits towhich he would have become entitled.

5. "hat the contents of para 5 of the counter affidavit 

are admitted to the extent that the deponent was b e in g  paid 

j  Rs. 2 0 /_  per day, which is in clear voilation of the 

guidelines laid down by the central '?ovt. vide its o. l-i.

No. ^9014 /2 /86  dt. 7 .6 . B8, a photocopy of the same is b e i n ^  

made to this Rejoinder, it is further submitted

that in persuance of the guidelines contained in jymexure-l 

the respondents are liable to pay the difference of the enti; 

-e period and full amount of the days remained unpaid, the 

d o c tr in e  of « Eaual pay for Equal work '• be applied to the 

applicant's cuse and their services be regularised©

6. '~hat as reaards the contents of para 6 of the counter 

affidc'-vit under replv it is submitted that the staff selec­

tion committee was established about 8 years back while 

novt. order for approving casual workers against regular 

posts was issued after staff selection commission came itito 

existence, hence, there was no obstacle in the way of the 

respondents as regards the regularisation of the applicant’ s / 

deponent’s services, the respondents would h ave seek the 

recomendation of the staffs selsctior commission in case of

3 / .



the deponent/applicants, as is the practice with the othei 

central Govt. Departments*

7. rhat the contents of paragraphs 7 of the counter 

affidavit under reply are admitted to the extent that 

'' the f^cnofient/applicents were engaged as casual/daily 

v;ages worker, rest o.re denied.

( 3 )

That the contents of paragrc.ph 8 of the counter ’■'ndsi 

re^^iy e.re ad""'itt9d to tha extent that the posts under 

axi^stioa falls under the catagory of Group C oosts, but teJ
7---------------- -----

the respondents \;Dulahave seeke?^ the recomendation cf -he 

staff selecttoii commissioa for the purposes of regular:'.si" 

V _g  tl*e depoaent/applico.at *s services.^

9- That the cont£r*i;s of para 9 of the co^nCer affl(?c*vit 

under reply sre edr.'itted to the e^rtent 'chat t-’-ting 

due advantage of the applicants/deponent positio- the 

respondents ĥ d̂ neither issued ary letter of anpcintraeni;

y
nor that a f termination, rest ans denied.

V -

1C. That the co-itents of nora 1'-' of f^c counter af-^idavit 

under reply are denied, it is further su’-'mi''ted that app­

licant s/der>orient were engaged against regular nature of

11. 'Th^t the contents of para li are admitted to the 

e-v'tent regard the number o£ worl'-ing days excluding 

^^ek-days and holidays for respective yeers, rest are 

denic d*

12. Thtt there is no paragraph 12 ±fi the counter affid^vi 

undpr reoly.

13. rhat as regards nara 13 of the counter affidavit 

under reply, it is submitted that all p>fforts of the

deponent/applleants failed to evoke any response from the

respondents, wfeenever the respojidcnts ’,;ere a^^Droached
 ̂ /
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( 4 )

by the ap">l3cants/r^ononent, they \-:evs al-̂ /ays tolfl to i/ait 

for sone r^ore time^

14. That fhe contents of para 14 of the counter affidavit 

under reoly are deT^ied, it is further submitted th^it in 

viev; of the fccts and circumstances msntioned in tne peti­

tion as well as in the instant Rejoinder the application 

deserves to be allov»'ed •with costs throuch-out.

'.ucknow-

DEP01:t3"T.

VTSRIFIĈ T̂IQ̂ --̂ .

I, the above named deponent do hereby solemnly affirui 

and vrrify thet the contents of pc.r-DS j to  f ^ 

p.re tru£> to vny personal knovjl£.dge those cf p-^i'ajri_phs 

-fee- /ff are bosed on records are believed to be true« no 

Pv^rt to it is false and nothing naterial has been concealed 

so help me God»

signed and verified on this 2?d. day of October.

'Vwy ’

1989 in the c?^'’rt rT̂ mpmind Lucknows

TSPO>^” T.

I. identify t l^  deponent who has 
signed before me* ^

( )

solemnly a-^firmbd before me on2f&'d<fat \‘ &t; by the

deponent Vivek i»anjan Srivastava. who has b---ea identified

f e j i?  Loch an S nv.r4 ftv
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In the Central Adm inistr^ivi Trib\mal at Allahabad
0 '

Circuit Bench, Lucknow 

Case No. 83 of 1989 (l )

V .R . Srivastava ^ p l i c a n t

AFFIDAVJ^

^ ̂  J  ̂  /
COyRf^\V V /

ALLAHfebAO ■

Versus

Union of India & o t h e r , . , . , ............... .. Bespondants

Supplementary Short Counter-affidavit on behalf of 

Respondents.

^  I , ( Kin.) Mala Sinha, aged about 31 years, 

daughter^Sri K .C . Sinha, Deputy Accountant General (Audit)

I I ,  Sahkarita Bhawan, Vidhan Sabha Marg, Lucknow do hereby 

solemnly affirm and state as under:-

1. That the deponant is  the Dy. Accountant 

General (Audit)-II, U .P ., 14, Vidhan Sabha Marg, Lucknow 

and is xvell conversant with the facts deposed hereinafter.

0-

O '

.<5»-

2. That the present supplementary Counter­

affidavit is filed  to oppose the admission of the said 

application and the respondents reserve the right to file  

a detailed counter affidavit in case the application is 

admitted.

3. That the contents of para 4 to 11 of the 

short Counter-affidavit filed before the Tribunal on 

4 .8 .1989  are reiterated. However, i t  is sutoitted that 

the ^p lican ts  ' engagement was for broken period and 

there v;as no continuity in service. A month-wise 

statement for 1987 and 1988 showing the dates on which 

the applicants were not engaged is  being filed  as an 

Annexure I  & I I  in case of Shri V.R. Srivastava and 

Annexure I I I  & IV  in case of Shri Rudra Prakash. Fran 

Ann. I i t  can be seen that Shri V .R . Srivastava was not 

engaged continuously from l8th ^ r i l  to 15th May' 87 i .e .  

for a period of 28 days in 1987. Similiary the applicant 

was not engaged from 4th October, 1988 onwards. In 

between also his engagement w as broken. The other 

applicant namely Shri Rudra Prakash was also not engaged



continuously fo r  the entire period. The broken 

period is indicated in annexure I I I  and IV .

( 2 ) ^

4, That it  is further sutanitted that 

Shri Rudra Prakash is Already eniployed in the local 

Medical Collage w .e .f .  9 .2 .8 9  as a technician in 

cardiology deptt.

5. That the petitioner applicants have 

not worked for the required no. of days each year for

2 consequtive years. In fact they have worked for less 

than 2 years in all.

6 . That the recruitment for the post of 

clerk/typist is done by the Staff Selection Commission. 

The said commission had advertised for such posts in 

all these years and the applicants vere never prevented 

from sp earin g  in these competitive exa'nination.

ojjr-r

7, That in view of t he averments made 

in the preceding paragraphs, the application is  liable 

to be dismissed with cost.

Dateds

Lucknow Deponant

, . . .ALA .S’

■ • a - • D y .  A C C O L C l a i . - .  G e n s . .  ■

- i i S a J i £ a t l 2 i 4 g , , e  the A c c o „ m . , ■

(Audit) II U.?.
Lacknow.

1/ the deponant above named do hereby 

solemnly affirm and verify that the contents of 

paras 1 to 2 are true to my personal knowledge and 

those of paras 3 to 6 are based on records are believed 

to be true. No part to is false and nothing material 

fact has been concealed. So help me God,

Deponant 
(MALA SINHA)

u v  A c c o u n t a n t  G e n e r a l  C r  m e r a M
Office of  t h e  A c c o u u : . -  u . i . t i a l  

(A u d it ) 11 
L u c k n o w .
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I  identify the deponant who is personally 

known to me and has signed before me.

Advocate

Solemnly affirmed before me onp̂  at ' » am/pflft

by the deponant V-wn- e> who

has been indentified by Dr. Dinesh Chandra, Advocate, 

High Court, Lucknov; Bench

I have satisfied myself by exami^g 

the deponant that he understands the contents of this 

affidavit which have been read out and explained by me.

Oath Canraissioner

W r ^  '■Zo 
f ^ r  

f

iSSlOHEk

«o
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Statement of days durinS which daily v;age 

typist was not req.uired to attend the o ffice ,

Y . a . Grivastava.

Calender year 1987

Jan,^7 3 ,4 ,10 ,11 ,17 ,18 ,24 ,25 ,26 ,31  = 10

FelDp^7 1 ,7 ,8 ,14 ,15 ,21 ,22 ,26 ,28  = 9

Harch,g7 1 ,7 ,8 ,14 ,15 ,16 ,21 ,22 ,24 ,28 ,29  = 11

April,^7  4 ,5 ,11 ,12 ,17 :18 ,19 ,20 ,21 ,22 ,23 ,24 ,25 ,26 ,

27,28,29,30

*v

June, 

July, 

Au.'tuGt,

1 ,2 ,3 ,4 ,5 ,6 ,7 ,8 ,9 ,1 0 ,1 1 ,1 2 ,1 3 ,1 4 ,1 5 ,

16 ,17 ,18 ,19 ,23 ,24 ,29 ,30 ,31  = 24 daĵ s

6 ,7 ,9 ,13 ,14 ,20 ,21 ,22 ,27 ,28  = 10

4,5 ,11 , 12,18,19,25,26 = 8

1,2,8,9,^16,22,23,29,30 = i

3epteinDer,^7 5,6,12,13,19,20,2,<^27,30 = 9 

October,g7 3 ,4 , 10,11,17,18^22,5^5:' =

Hoveinber,^ 1 ,5 ,8 ,14 ,15 ,22 ,29  -}

Decenber,^7 6 , 12 , 13 ,19 ,20 ,24 ,26 ,27 ,30

' V'

j.

-ui



Statement o f ^ s  during v/hich daily wage typist 

? . v/as not recLud^ed to attend the oi^ice.

Calender year 1988

V.R.Srivastava . Days,

Jan,/88 2,3,8,10,16,17,22,23,24-,30,31 = 11

Hfeb./88 6,7,13,14,20,21,22,23,27,28 = 1 0

Liarch/88 4,6,12,13,20,5 ,26,27,31 = 8

April/88 1 ,2 ,3 ,9 ,10 ,16 ,17 ,23 ,24 ,30  =10

Hay/88 1 ,7 ,8 ,14,15,18,21,22, ,28,29 =10

June/88 4 ,5 ,7 ,8 ,9 ,10 ,11 ,12 ,13 ,14 ,15 ,16 ,17,18 , 

19,20,21,25,26 = 19 days

July/88 2 ,3 ,9 ,10 ,17 ,23 , ' 24,25,28,29,30,31 =12 daĵ s 

August/88 6,7,13,14,20,21,24,27,28 = 9 days

Sept^/88 3,4,10,11,15,17,18,24,25 = 9 daj's

'Get ,'2''2' ' / on ^

\j!<YuA\r-Ci /to fVj2^ ■

(MALA SIT

P

D y .  Accountant G eneral C . ...... j

Office of the Accoiuit;'.:..

(A u d it) I I  U .? . 
Locknovv.

V  %
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statement of days during which da^y  wage typist 

was not required to attend the oj-xice.

j 9 8 7 _

q̂ -i Thidr?. Tvalcash,

5/87

6/87

7/87

8/87

9/87

10/87

11/87

12/87

2 ,3 ,6 ,9 ,10 ,13 ,16 ,17 ,23 ,24 ,29 ,30 ,31

6 ,7 ,13 ,14 ,20 ,21 ,27 ,28 ,30

4 ,5 ,11 ,12 ,^8 ,19 ,25 ,26 ,29

1 ,2 ,5 ,8 ,9 ^ 6 ,2 2 ,2 3 ,2 9 ,3 0

5 ,6 ,12 ,13 ,19 ,20 ,26 ,27 ,30

3 ,4 ,10 ,11 ,17 ,18 ,22 ,24 ,25 ,31  

5 ,6 ,12 ,13 ,1 '^ ,20 ,21 ,22 ,25 ,26 ,27

= 15 

= 9

= 9 

=10

= 9 

= 10 

= I d  

= 11

■ f
- CL

(MALA STN^^.M
Dy. Accountant Ccner̂ i 

Office of i:;c Accc;;:u;::.; C 

^AudiiJ li U.i', 

jLackuGW.
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B M 3 N P 1 M Q D

Sri Riidra Brakash.

1/88 2 ,3 ,9 ,10 ,16 ,17 ,22 ,23 ,24 ,30 ,3 1  = 11

6 ,7 ,13 ,14 ,20 ,21 ,22 ,23 ,24 ,25 ,26 ,27 ,28  = 132/88

3 /8 8  4 , 5 , 6 , 1 2 , 1 3 , 1 9 , 2 0 , 2 6 , 2 7 , 3 0 , 3 1

4/88

5/88

6/88

7/88

8/88

9/88

= 11

1 ,2 ,3 ,9 ,10 ,16 ,17 ,23 ,24 ,30  = 10

1 ,7 ,8 ,14, 1 5 , 16,1 7 ,1 8 ,19 ,20, 2 1 ,22 ,23 , 24 ,28,29
= 1 6  days

4 ,5 ,11 ,12 ,18 , 1S^25,26 = 8

2,3 ,9 ,10 ,16^17^23,24 ,25 ,30 ,31  = 11

6 ,7 ,13 ,14 ,20 ,21 ,2 4 ,27 ,28  - 9

3 ,4 ,10 , 11 = 4

A SI>

AccoLiiKEn: Ceni::;; r 
Office of ihc AcccL:n;

(Audiij ii u.p, 

iacknaw.

:c.aJ


